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dispasal of other Business 

The Committee recommended that the House 
should sit upto 6. 00 P. M. and beyond each day 
as necessary for the transac-tion of Government 
Legislative and other Business. 

It also decided that we missed two days of the 
House and today, we would dispense with the 
lunch hour, definitely not the lunch. 

RE.  BOMB  BLASTS IN FOUR TRIANS 

SHRI GURUDAS GUPTA (West Bengal)   
Madam,    . ..    {Interruptions) . . . 

THE DEPUTY CHAIRMAN : I have 
permitted some people. Let me go accordingly   
. . . (Interruptions) . . . 

SHRI GURUDAS DAS GUPTA : Madam, 
there are number of things. The Government 
must make a statement . . . (Interruptions) . . . 

THE DEPUTY CHAIRMAN : I am per-
mitting Mr. Gaya Singh because he came first. 
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RE. SEVERE CYCLONIC STORM IN 
COASTAL DISTRICTS OF TAMIL 
NADU 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu) :  Madam, I am on some 
other issue. 

On Saturday, the 4th of December, a severe 
cyclonic storm lashed the coastal districts of 
Tamil Nadu resulting in a great havoc and 
suffering to the people. AU the standing crops 
have been destroyed. Vast area along the coast 
are under water. The entire telecommunication 
network has co-lapMd. There is pewer inilas 
All share areas are in Jarkaeaa. The maroeaai 
lages Uges cannot be r—chad, The people in 
there  armes are  regarding a lot of —tar-ing,  
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The Chief Minister of Tamil Nadu is 
making an aerial survey today. We do not 
know what the extent of the damage is going 
to be. I rise to bring it to the notice of the 
House and, through the House, to the notice of 
the Government that the first priority, the 
immediate necessity, is to see that the 
telecommunication lines are restored. At the 
moment, it is only the Ham radio operators 
who are helping in the relief measures in these 
areas. Therefore, we have to immediately 
restore the telecommunication lines. 

I call upon the Central Government to 
immediately send a team to survey the affected 
areas, assess the damage and render immediate 
help. We should not wait for a formal demand 
to come from the State Government after they 
make an assessment. That way it would not be 
possible to render help to the people suffering 
over there. Help should reach them when they 
need it the most. I, therefore, call upon the 
Central Government that without waiting for 
the formalities to be completed, they should 
send a team immediately to assess the damage 
caused by the cyclone and provide relief to the 
people in the cyclone-ravaged areas of the 
State. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil 
Nadu) : Madam Deputy Chairman, so far 56 
people  have lost their lives. Thousands of 
people have been rendered homeless. The 
entire paddy crop has been submerged. The 
damage is to such an extent that the Chief 
Minister of Pondicherry, when he wanted to 
visit the Karaikal region, which is the worst-
affected, could not do so because the road was 
badly damaged  and he had to come back from 
Chidambaram. 

Tfebugh this augttst House, I would request 
the Government of India to see thai help is 
refcdeifcd to the maximum extent possible. 
They Should not wait till a financial demands 
is  received from the State-Government This is 
our thing.  
The second thing is that when a team is sent, 

they make their decisions on a sub-. jective 
basis. The assessment, on the other 

hand, should be based on objective facts. 
There should be proper norms for arriving at 
the figure. Last time the quantum of relief 
provided was not at all adequate. It was very 
meagre. Such a thing should not be repeated 
this time. I, therefore, request that whatever 
help the Central Government couid extend 
should be rushed to Tamil Nadu, and the 
people relieved of their sufferings. 

THE DEPUTY CHAIRMAN : Mr. 
Gopalsamy. 

SHRI    G.    SWAMINATHAN    (Tamil 
Nadu) : Madam, kindly permit me. I just want 
to associate myself with this, 

THE DEPUTY CHAIRMAN : Mr. 
Gopalsamy's name is there. Your name is not 
there. {Interruptions) He has preference over 
you. I will allow you. 

SHRl CHATURANAN MISHRA (Bihar) : 
Madam, the whole House associates itself, 
with this. 

THE DEPUTY CHAIRMAN : We are all 
joining in this. Nobody is objecting to 
it. 

SHRI V. GOPALSAMY: (Tamil Nadu) : 
Madam Deputy Chairman, exactly twelve 
months afterwards, the Slate of Tamil Nadu 
has again suffered the worst loss of life and 
property due to the cyclone and subsequent 
floods. Last year, we had a debate for two days 
on the cyclone and floods which seriously 
damaged the standing crops and resulted in 
loss of many lives in the State of Tamil Nadu 
as well as Kerala. 

This time, Tamil Nadu and Pondicherry are 
the worst-affected States. The Chief Minister 
is making an aerial survey. Last year also an 
aerial.survey was made by theChief Minister 
of the State. Twelve months have passed, but 
relief has not reached the people who are still 
left in the lurch inthe southern districts of my 
State. Therefore, these aerial surveys woull not 
help the people. People have been uprooted 
and they have not roof to live under. They 
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were given a paltry sum of Rs. 250 and,   in 
some places, Rs. 500. They are like refugees in 
their own homeland in my State   j Madam,   last   
year   Mr.   Balram   Jakhar rushed to the  State  
of Tamil  Nadu.  He   had an unathorised 
meeting also in Fort St. George, but what has 
prevented them now? By this time they should 
have sent a learn to assess the actual damage and 
the relief measures that could be undertaken. 

Madam, some days back., due to land sliding 
in Coonoor district, many people lost their lives. 
This is another assault by nature due to the 
depression in the Bay of Bengal. About 60 
persons have lost their lives and the farmers are 
the worst affected let because thousands of acres 
of standing j crops are totally ruined. Therefore, 
I find fault with the Central Government for this 
j callous approach. Last year they rushed 
immediately for political redsons. This lime they 
have not taken any steps. Madam, Mrs. Ja/autlri 
Natarajan also correctly pointed out, "Are you 
waiting for a report ?" Last veu the Central 
Government received a report from the State 
Oovern-raent. 

THE DEPUTY CHAIRMEN : Please be 
brief. If you speak briefly, still the Govern-
ment will listen. 

SHRI V. GOPALSAMY : Last year also we 
debated it for full two days but no relief, 
nothing happened. For the past 12 months the 
affected people are in tears. Unless you take 
steps on war-footing. the tears of the people 
cannot be wiped. out. Therefore, it is the duty 
of the Central Government as well as the State 
Govern-ment to come to the rescue of the 
worst affected people. 

SHRI G. SWAMINATHAN : Madam, I 
associate myself with the issue regarding the 
serious calamity that has affected Tamil Nadu. 
It has already been explained by all the 
Members here. The cyclone this time of the 
North East monsoon has been very severe and 
we are told ... 

SHRI V. GOPALSAMY: It is only a 
publicity stunt. 

THE DEPUTY CHAIRMAN : I do not 
think     you  should   have  disagreement   on 
such a calamity. 

SHRI G. SWAMINATHAN : Last time also 
the hon. Chief Minister of Tamil Nadu made 
an aerial survey and instructions were given to 
all the officers to undertake relief measures. 
Several relief measures were provided to the 
people. The Tanvl Nadu Government did its 
maximum and today also the hon. Chief 
Minister s going to undertake an aerial survey. 
It has been said that aerial survey is of no use. 
Madam, in theso conditions, when there is a 
cyclone or rain havoc, aerial survey lias to. be 
undertaken by the Chief Minister or the 
Ministers of the Centre to as ess the whole 
thing. This is not a matter of politics. Both the 
Government of India and the Tamil Nadu 
Government have done their best. 

About 40 people have died and a lot of 
farmers, especially of Than|ayoor district, 
heve been severely affected. (Interruptions), 

THE DEPUTY CHAIRMAN : Will you 
please stop talking when somebody is 
speaking ? you keep quit fer two minutes for 
your own State, matter ? 

SHRI G. SWAMINATHAN : I am told 
that loads have become unusable So, I would 
request that the Central Government should 
come in aid of the Tamil Nadu Government 
and see ... 

SHRl MENTAY PADMANABHAM 
(Andhra Pradesh) : What is the reaction of the 
Government ? 

THE  DEPUTY  CHAIRMAN:   I    am 

not allowing you.  

 

SHRI    MENTAY    PADMANABHAN: 
Two issues have been raised here. One is 

about explosions in trains and the other of 
I the Tamil Nadu issue.    The Government 
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should react. There is no Government here. 
Are they making a statement or not ? What is 
the use of raising the matter ? 

THE DEPUTY CHAIRMAN : Please sit 
down. Take seat. You want something from 
the Central Government. You made your 
statement. It is recorded. It will be conveyed 
to the Government. (Interruptions). What 
about your manners? You do not allow me to 
speak. This is not proper. You are the leader 
of a party. Behave like that please. Please, this 
is my request. Let me finish. I allowed it 
considering the seriousness of the situation. I 
allowed four people. Now it is not necessary 
for the Government to immediately jump into 
the well and speak. They have heard it. The 
Minister has heard it. (Interruptions). Just a 
minute. Let them percolate the whole idea into 
their mind. She will convey to the authorities. 
She cannot react immediately. (Interruptions). 
I will not permit like this. (Interruptions). I am 
not allowing. 

SHRI MENTAY PADMANABHAM : 
When the Members raised a matter like this, is 
it not the duty of the Government to react ? 

SHRI S. VIDUTHALAI VIRUMBI : Let 
them react. The farmers are suffering. 

RE NOT PERMITTING THE SPEAKER 
OF ARUNACHAL PRADESH LEGIS-
LATIVE ASSEMBLY TO VISIT 
CHINA 

THE DEPUTY CHAIRMAN : I said, 
please sit down. That's nice. 

SHRI NYODEK YONGGAM (Arunachal 
Pradesh) : Madam, I want to know why the 
Speaker of the Arunachal Pradesh Legislative 
Assembly was not permitted to visit China 
along with the Parliamentary Delegation 
sometime in the month of Oc tober. Is it not 
Arunachal Pradesh a part of India? Are not 
Arunachalees Indians? Why was the Speaker 
not allowed to visit China? I want to know it 
from Government, 

RE REQUEST TO DECLARE THE 
BIRTH AND DEATH PLACES OF DR. 
RAJENDRA PRASAD AS NATIONAL 
MEMORIAL 

 


